&2

i3
Y

0.A,N0,232/94
_ ' veen: - Date of Order: 21
jr--ha“-~hhkhakrauarthi 7//f «sofpplicant,
And’ | |

1. -Unien of India represented Dy
General Manager, Seuth Cgntral
Railway,Railnilayam,
Secunderabad.

Chief Persennzl Officer,
Sguth Central Railuay, Raijl
Nilayam, Secunderabad,

2o U
/’

3, Divisiecnal Electrical Engineer,
Traction Roelleng Steck, -
South Central Ra;luay, - _
rulgayauada. «ssRespondents.

Ceunsel fer the Applicant :
Cdunsel for the Rasaandents':

CORAM:

MEMBER (2)
MEMBER (A)

THE HON®BLE SHRI A Y. HARIDASAN :
THE HON'BLE SHRI A.8,GORTHI H

THE TRIBUNAL MADE THE FGLLUMING‘URDER:

Heard Mp. G.Ramachandra Ram, for the applicandt and Mr.V.Bni

for the respondents. Mr.Bhimanna states that though he

the respondents abouli the order dt.17.1ﬂ;94 he did naot’

proper instructien in the matteor. Howsevsr, he requasts.
cpportunity 2 weeks time to file a regly and argue the
Though the countsr ef the resocondents in this case did
‘any indulgence, to meet the ends of juSth@ and with a

take a proper decision. We consider it necessary to grant 2 uwe
further time to the raspondents to file a reply with memorand.
of appszarance. The respondents are directed'to file reply u{?
2 weeks. List the case Por hearing on admissionfffinel dispos

i

DEPUTY REGISTS

on 2.12.94,

- Copy to:
4., The General Manager, South Central Railuway, —
Railnilayam, Secunderabad.

2
Railnilayam, Secunderabad,

The Divisiomal Electrical Enginser,

Traction Rolling Stock, Seuth Central Railway,
Vijayawada,. '

3.

4, Oneo copy to Mr.G.Ramachandra Rao, Advocate,CAT Hydef
5. One copy to Mr.G.3.Sanghi, SC for Railways,BAT,Hyd
€. -One spare Copy..
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iE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

Mr.G,Ramachandra Ras, Advocate

Mr.G.5.9anghi, SC far Railuayss

as a

The Chiaf Personnel Officer, South Cantral Ralluay, )

HYDERABAD , k

e11.94.

-

has infor
gét any.
lasg
matter,
not des

vieuw to
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THE HON'BLE SHR1 AV,HARIDASANE M)(2)
o N ‘/

AND

THE HON'BLE SHRI A.B.GORTHI: (M){A)
| e

oatep: 91 -9y

ORDER /JUDGMENT .

MALR.A/C.P.NO.

, _in e
0.A.ND. g 32|74

Admitted and Interim Directions
Issued, —

Allgued N
Oispased of with dirsctions

Dismisged

Dismissgd as withdraun

Cismissed Par Default

Rejected/Ordered
—
No order as\to cests, \cé\ag
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